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1, the Chairman of the Commitiee on Private Members' Bills and Resolutions,
having been authorised by the Committee to present the Report on their behalf, present
this Forty-fourth Report.
2. The Commitice met on the 25th February, 1969, for—

1. Allocation of time to the Resolutions set down in the List of Busines for
Thursday, the 27th February, 1969.

11. Classification and allocation of time for discussion of Bills (wde Appendix).
Allotment of time to Resolutions

S. The Members whose Resolutuons had been included in the List of Busines for
the 27th February, 1969 had been invited to present their views on the Resolutions
before the Committee. Shri Chintamani Panigrahi attended the sitting.

4. The Committee recommended the allocation of time as follows:—
(1) Resolution regarding Amortisation ol debts of States. 14 hours.
(2) Resolution regarding Electoral reform. 1 houn
(3) Resolution regarding Restiveness and frustration among studeats. 14 hours.

Classification and Allocation of time to Bills

5. The Members concerned had been invited to present before the Committee their
views on their Bills. Shri S. S. Kothari attended the sitting.

6. After considering all aspects of the Bills, the Commitiee placed one Bill in

‘A’ and 18 Bills in Category ‘B’ and allotted time for each of these Bills as
shown in column 5 of the Appendix.

Recommendations
7. The Committee recommended that—

(i) the allocation of time to resolutions, as shown in paragraph 4 above, be
agreed to by the House: and P ph

(ii) the classification and allocation of time to Bills by the Committee as shown
in the Appendix be agreed to by the House.

Nzw Dzuns; R. K. KHADILKAR,
February 25, 1969. Chairman,
Phalguna 6, 1890 (Saka). Committee on Private Members Bills

snd Resolutions.



APPENDIX

S.  Name of the Bill and the Member-incharge  Bill No.  Category  Time
No. allotted  allotted by
the Com-
mittee
1 2 3 4 s
1. The Indiun Penal (ode (Amendmemt) Bill, 101 of 1968 B 1 hour

1968 (Imsertion of new secuom 321B; by
Shri Kanwar lal Gupta

:.’%’Gm«itmhm ‘Amendment) Bill, 1968 99 of 1968 B 1 hour

{ Swbstitunion of arucle 43) by Shrn Kanwar
L.al Gupta

3. The Coneitution (Amendment) Bill, 1968. 100 of 1968 B 1 hour
(Amendment of articles 75 and 164) by
Shri Kanwar Lal Gupta.

4 The Income-tix (Amendment) Bill, 1969 1 of 1969 B 1 hour
(Amendment of section 80CC) by Shn
S. S Kothard

§. ‘The Public Undertakings n(fxmhoa s of 1969 B 1 hour
roval of gpements) Bill, 1969 b
m S s Kuthlhrl’t
6. The Gold (Control; Amendment Bill, 1969 4 of 1969 B 1 hour
(Amendment of sections 16,27, et..) by Shri
HBenoy Krishna Daschowdhury

VY ‘Ihe Constitution (Amendment) Hill, 1969 2 of 1969 B 1 hour
( Amendmen: of arncles 33 and 226: W Shn
Tenneti \Vaswanstham ;

8 The Constitution (Amendment) Bill, 1969 7 ol 1969 B 1 hour
(Amendment of Hghth Schedule. tw  Shn
Bhogendra Jha

9 The Constitution (Amendment) Bill, 1960 3 of 1969 B 1 hour

( Amendmen:t of artscle 24 and First Scheduile)
by Shri Benoy Knishna Daschowdhury.

10 The Faod Corporations (Amendment: Bill, 1989 6 of 1969 B 1 hour
g:‘bmm-m of wopion 34 by Shri O C
= ui

11 The Central Univermities  /Students”  Partici- 11 of 1969 A 1} houry
etion s Bull, 1969 v Shne Madhu Limave -—

12 The Universits Grunts  Commisaon Amend- R of 1969 “ R 1 hour
ment) Bill,: 1969 (twwrtion of new  snntom
134 wc ) by Shr Madhu Limave

13 The Representatin ol the People Amendment) 13 of 1969 B 1 hour
Rall, 1969 ( Amendmen: of s iom 62 Shn
Maharu; Singh Bharti

14 The Adoptin of Relignn Rl 196y by Shn 12 of 1960 B 1 hour
Mahara) Singh Bharu
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